Jabalpur, this the Sth day of March,2003,

Hon'ble Mrs,Shyema Dogra, Menber (J)

Lakhan LAl Rawat Son of Shri Ram
Lal Rawat aged about 73 years, retired

‘Station Master, Railway Department,

/o Village Teela, Tehsil Mmgwali, |
District Guna (IP) ~APPL ICANT

By adwecate~ m.%mm)

1, Union of India through :
~ Secretary, Railway Department,
¥ew Delhi, ‘

2, Chaiman,
Railway Board, Ministry of Railways,
Ra,i; Bhawan, New Delhi, .

3. Divisional Railway Manager,
Bhopal Division, Bhopal (M)

4, Divisional Railway Manager,

- Jhansi (UP) -RESPONDENTS

By advocate=- m.BéB?&rivaatave)

ORD E R (ORAL)

While £iling this Original Application, the applicant

‘has sought the following reliefsi-

“l. Monthly salary £rom 26.2,82 to 25412482 which
has been withheld on a false Complaint madé
against the petitioner and on the inquiry the
petitione was not foumd guilty, amounting to

R8,15093/~ with interest,

2¢ The dues of the salary which has been redwced
on _a false complaint from Rs.830/=~ to R3,600/ =
wef 12,11.82 till 1.,1.83 with interest which on
ingquiry was found wrong and the petitl oner was

exonerat.ed, .

3. The pay for the period from 1.1,193 to

1342,1985 be fixed at Rs,900/- per month whereas
the salary of the same period was given to me

a8t Rs,700/~ per month and balance dues be paid
to me for which I was entitled because at that
time I worked on the POst of Y M. The balance
Amount of salary at the rate of Rs,900/=~ per
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-~ month from 1,1,83 to 31,3,85 because at that

tin® the salary of the junior employee &uri R.
B.Kapoor was Rs,900/~ per month, The name of
Shri Kespoor was at serial No,311 in the seniority
list dt,9.,8,55 whereas the name of the petitioner
was &t s2rial No,75 amounting to Rs,20,730/-

and thereafter f£ix the pension at the rate of
Rs,900/~- per month and the dwes of pension be
deposited in the branch of Beena of State Bank
of India in account No 01190050501,

The balance amount of provident fund Rs,19111.60
which has been paid less at the time of giving
provident fund, ' ,

The amount of gratuity of Rs,24,540/- Which has
not been paid to the petitioner with interest,

The amount of Rs,12,690/~ of eamed leave of
180 days, which hAs not been paid to the
petitioner with irtemst,

The amount of Rs,162/~ which has not been paid,
which amount has been s£nt to the D .A.0.Jhansi,
showing unpaid,

The amount of Rs,3990,20/~ which has been de~
ducted on account of the rent of the Gowt,
quarter wef Jan.,83 to March 1985 whereas in
fact during this period, the petitioner was not
allotted any Govt. Quarter, .

After retirerent the petitiope is not being
given free pass which facility be also given
to the petitioner,® '

2, S0 far as the relief at S1,N¥0.10 is concerned, the
applicant has relinguishedthis pelief by £iling his re-
joinder (in para 12 of the rejoinder)being not pressed, So

far as relief at Sl,M.8 is Concerned, the said point or

issue has already been adjudicated upon by separate order

passed in OA No.657/2001 on 5;3f,-2003.

- 3 The applicant has annexed one Annexure A-3 dated

12,09,2000 issued by the Director, Public Grievances, Govt,
of India Cabinet Secretariat, New Delhi, wherein it has been
mentioned that the applicant's representation dated 7,9,2000

has been forwarded to the Chairmam, Railway Board, Ministry

of Ralidays, New Delhi, However, it is further mentioned in
that letter that normal administrative channel s of remedy
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have mrl: exhausted by the app;’icant. It is further sub~
mitted by the leamed coumns2l for the applicant that the
applicant has madae a raéresantation vide annéxure A-4 to
the Generel Mamager, Cemtral Rallway, mmbai foxr re’dzeasal
of his aforesaid reliefs, but nothing has been done by the
concerned auﬁho,ri#ies till date,

4. The regpondents have oti;erwise refuted most of the
claims of the applican}!: béipg made at very belated sta_ge
by £iling this O.A, and the reliefs) mentioned st Sl.ib. 4,
S, 6 and 9 of main para 8 l;ad not beén pressed by the
cmnise]».‘ for the applicant, whe was earlier representing
the applicant at that relevant time when this order for
mot pressingfhese reliefs have been passed on 25.442001,
The learned counsel for the applicant Shri M:R:Qaandra.
who is now represmting'the applicant has filed rejoinder
and specifically mentioned in para 2 of the rejoinder

- and denied that the applicant has not préssed these reliefs

as mentioned here-in=sbove and the gtatément has been made

by 'che l€arned counsel for the gpplicant, who was earlier

rep:esenting him without anJinsl:mctiom £rom the s:l.de of
the aprlicant,

Se I have heard the 1emd couns=l for the parties
and have perused the records.

6. Without dwelling into the merits of the case at
this stage, in view of the fact that the representationy

of the applicant still mder consideration before the

Chairmen, Railway Board as well as before the @neral
Manager, Central Railway, Mumbai, it is in the inte:;est
of justice to give appmpriate d:l.rectionsvto the respon-
dents No.2 and 3 to decide the representationf of the
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applicant within specified time, as the applicant has dimce
been retired in the year 1985,

Te In view of these observations, the aforesaid
resgpondents aré directed to decide the representationd

- of the applicant within a perlod of three months from
the date of receipt of copy of this order and to pass
an appropriate speaking and .r:easone@ order in accordance
with ti€ léw. Thé appliéaht is at liberty to supplement
his claim by £iling relevant documents in support of
his ccntentionz/ if he so desire&, With these cb servations |
and directions, this O.A. i@ disposed of without any oxder

as to costs,
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